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(x) Indiscrimate cytting of trees in
Purnia, Bihar.
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SPECIAL COURTS (REPEAL) BILL

MR. CHAIRMAN: Now wec take up
Special Courts (Repeal) Bill. For this
Bill only 25 minutes are left as per
time allocatiol, made by the Business
Advisory Committee, Therefore, I want
that all those Members who are keen
to speak should be brief. Niany points
are being repeated. This wiil provide
an opportunity to other Members to
give their suggestions and views. Shri
Era Anbarasu.

SHRI ERA ANBARASU (Chengal-
pattu). I stand to support the repeal of
the Special Courts (Repeal) BilL
Many reasons for the repeal have al-
ready been given. The 2xperience in



